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Judgement

Bakhshish Kaur, J.—Heard.

2. Satya Narain, petitioner was convicted for offence u/s 138 of the Negotiable
Instrument Act and was sentenced to undergo R.I for nine months and fine of Rs.
200/-; in default to further undergo R.I. for one month, by the Judicial
Magistrate, 1st Class, Jalandhar, which was affirmed by the learned Sessions
Judge, Jalandhar. Therefore, aggrieved by the said order, the petitioner has
preferred this criminal revision.

3. As per case of the complainant, Satya Narain had borrowed Rs. 30,000/- from
Baldev Raj and issued a cheque for the same amount on demand. On
presentation of the cheque, the same was dishonoured, therefore, complaint u/s
138 of the Negotiable Instruments Act was filed.

4. During the pendency of the proceedings, the complainant has received Rs.
40,000/- which was subject matter of dispute between the parties.

5. Considering the fact that the complainant has received the amount since and
the accused has remained in custody of for nearly one month, therefore, the
sentence awarded to the petitioner is reduced to one already undergone.
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Petition stands disposed of.
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